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RESERVE BANt( 0F INDIA
- (Foreign Exchange Denartment)
| (CENTRAL OFFICE)
: 4 - NOTIFICATION
Mumbai, the 7th March, 2012

Forelgn Exchange Management (Transfer or Issue of Securlty by a Person Re5|dent
Outside India) (Second Amendment) Regulations, 2012 o

G.S.R. 606(E). —in exercise of the powers conferred by clause (b) of sub-section’ (3) of
Section 6 and Section 47 of the Foreign Exchange Management, Act 1999 (42 of 1999), the
Reserve Bank of india hereby makes the following amendments in the Foreign Exchange
Management (Transfer or Issue of Security by a Person Resident Outsnde India) Regulations,
2000 (Notification No. FEMA 20/2000-RB, dated 3rd May, 2000), namely —

L

Coe

1. Short Title & Commencement - | e ', STy
(i) These Regulations may be called the Forelgn Exchange Management
(Transfer or. Issue of Security by a Person Resident outS|de India)
{Second Amendment) Regulations, 2012. '
(ii) Save as otherwise prowded in these Regulatlons the prowsmns Of these
Regulations shall be deemed to have come into force with effect from the

22nd day of July, 2009. @

- 2. Amendment to the Regulations - _
~ Inthe Foreign Exchange Management (Transfer or lssue ef Security by, aPerson
Resident outside'lndia) Regulations 20(‘)0'-"(-N0tifi'cation No. - FEMA 20/2000-RB. -~
~ dated 3" May, 2000) (herelnafter referred to as 'the principal Regulations’y, - "
2995 4f)12- 2.
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a) |) i regulation 2 aﬂer clause (uc) the followmg clauses shall be mserted
name!y -
"(iid) 'Domestlc Depository' shall have the meaning as assugned to it in the
Companies (Issue of Indian Depository Receipts) Rules, 2004 '
(iie) “Eligible Company” means a Company eligible to issue Indian Depositery
. Receipts under Rtlte 4 of.the Companies (lssue of Indian, Depository
__;“Recelpts) Rules, 2004; " T
i) in regulatlon 2, aﬂer ‘clause (v),- the followmg clause shall be mserted i

namely:--

"(va) "Ihdian Depository Receipts (IDRs)" shall have the meaning as
: assugned to lt in the Companles (Issue of Indian Deposutory Recelpts)
Rules, 2004; " :

iii) in regulation 2, the existing clause (va) shall be renumbered as (vlj).

b} in regulation 5, after sub-regulation (7), the following sub-regulation shall be

inserted, namely -

(8) A registered Foreign Instltutlonal Investor (FIl) mcludmg SEBI
approved sub-accounts of the Flis, reglstered with SEBI-or a Non-
Resident Indlan (NRI) may purchase, hold or sell Indian Deposﬂory
Recelpts (IDRs}) of eligible companles reS|dent outside India and lssued
in the !ndlan capital market, subject to the terms and conditions specified

) in Para 2 of Schedule 7.
o after regu!atlon 12 the followmg I'GQUIatlon shall be inserted, name[y -

" 13. Issue of Indian Deboe}tOry Receipls.' _
An eligible company resident outside India .may issue {DRs through a Domestic
Depository, to persons resident in India and outside India, subject to the terms and
 conditions specified in Para 1 of Schedule 7. * R L
[No. FEMA 224/2012-RB]
MEENA HEMCHANDRA, Chief General Manager-in-Charge
Foot Note (|) The Principal Regulations were publlshed in the Official Gazette vide No.

' G.S.R. 406(E), dated May 8’ '2000 in Part Il, Section 3, Sub-section (l) and
subsequently amended as under ;- : .
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G.S.R.No.
G.S.R.No.
G.S.R.No.
G.S.R.No.
G.S.R.No.
G.S.R.No.
G.S.R.No.
G.S.R.No.

‘G.S.R.No.
G.S.R.No.
G.S.R.No.
G.S.R.No.
G.S.R.No.
G.S.R.No.
G.S.R.No.
G.S.R.No.

.+ G.S.R.No.

~  G.S.R.No.

G.S.R.No.

G.S.R.No.
G.S.R.No.

G.S.R.No.

" 'G.S.R.No.

G.S.R.No.
G.S.R.No.
G.S.R.No.
G.S.R.No.

G.S.R.No.
G.S.R.No.

158(E) dated 02.03.2001
175(E) dated 13.03.2001
182(E) dated 14.03.2001

4(E) dated 02.01.2002

574(E) dated 19.08.2002
223(E) dated 18.03.2003
225(E) dated 18.03.2003
558(E) dated 22.07.2003
835(E) dated 23.10.2003

899(E) dated 22.11.2003

12(E) dated 07.01.2004
278(E) dated 23.04.2004
454(E) dated 16.07.2004
625(E) dated 21.09.2004

799(E) dated 08.12.2004 -

201(E) dated 01.04.2005
202(E) dated 01.04.2005
504(F) dated 25.07.2005

505(E) dated 25.07.2005

513(E) dated 29.07.2005
738(E) dated 22.12.2005

29(E) dated 19.01.2006
413(E) dated 11.07.2006

712(E) dated 14.11.2007

713(E) dated 14.11.2007

737(E) dated 29.11.2007 .

'575(E) dated 05.08.2008

896(E) dated 30.12.2008
851(E) dated 01.12.2009

G.S.R. No. 341(E) dated 21.04.2010

G.S.R. No. . " dated
G.S.R. No. ‘dated

i)y @1t is clarified that no person will be adversely affected-as a result of
retrospective effect being given to these Regulations.
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. . o Schedule?

[See Regulat.'ons 5 (8) & 13}

INDIAN DEPOSITORY RECEIPTS BY ELlGIBLE COMPANIES RESIDENT
OUTSIDE INDIA

1. Issue of IDRs - Ellglble companies resident outside India may |ssue Indian -

Depository Receipts (IDRs) through a Domestic Deposltory. to persons re3|dent in.
' _Indta and outside India, subject to the following condltlons - '

i ]

Depository Receipts) Rules, 2004, as amended from time to t|me

(b') the issue.is in oomptiance-with_the SEBI (I_ssue of Capital and Disclosure

Requirements) Regulations, 2009 as-amended from _time_ to time.

- (c) any issue of IDRs by fi fi nanclal / banking companies. hav:ng presence in Indla

_ (a) the issue of lDRs s in comphance with the Companles (Issue of Indlan

either through a branch_or subsidiary, shall reqwre pI'IOI' approvat of the sectoral .

regulator(s)

(d) IDRs shall be denommated in Indian Rupees only

(e) The proceeds of the issue of lDRs shall be immediately repatriated outside Ind|a

by the el|g|ble companies issuing.such IDRs.

2 Purchaselsale of IDRs - - A SEBI reglstered Fll including SEBI approved sub-

_'accounts of the Flls or ‘an NRI may purchase hold or seII IDRs, subject to the

. following terms and conditions: -

(a) NRIs may invest in the IDRs out of funds held in their NRE / FCNR(B) account,
maintained with an Authonsed Dealer / Authorlsed bank.

(b) IDRs shall not be aUtomatjeally fungible into underlying equity shares of the

" issuing company. .

(c) IDRs shall not be redeemable into underlying equity shares before the expiry of
one year from the date of |ssue

| _ (d) Redemptlon / conversion of IDRs into underlymg equnty shares of the |ssumg

|

company shall be in comphance W|th sub-regulation (7) of Regulation 22 of the

Forelgn Exchange Management (T ransfer or lssue of Any Forelgn Secunty)

Regulatlons 2004.

.
BY
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NOTIFICATION
Mumba| the 7th March 2012

Forelgn Exchange Management (Transfer or Issue of Any Forelgn Secunty)
(Amendment) Regulations, 2012

GS.R. 607(E':)_.f:—ln exercise of the powers conferred by clause (a) of sub-section (3) of
Section 6 and Section 47 of the Foreign Exchange Management Act, 1999 (42 of 1999), the
Reserve Bank of India hereby makes the following amendments in the Foreign Exchange
Management (Transfer or Issue of Any Foreign Security) Regulations, 2004 (Notification No.

FEMA, 120/RB-2004, dated July 7, 2004) namely —

7 1 Short-'lfit_ie & Commencement -

(iiy These Regulatlons may be called the Foreign’ Exdhange' Management_
(T ransfer or Issue of Any Foreign Security) (Amendment) Regulations,
2012, _ o ‘ R

(iv) Save as otherwise pfovided in these Regulations, the provisions of these

] Regulatlons shall be deemed to have come |nto force with effect from the
- 22nd day of Ju!y 2009. @

2. Amendment _ :

a) (|) in regulation 2, after clause (e) the foIIowmg cIauses shall be inserted, namely -
"(ea) 'Domestic Depository’ shall have the same meaning as assigned to It.
in the Companies {Issue of Indlan Depository Receijpts) Rules, 2004,
{eb} “Elligible Company” means .a -C'ernbany 'eligible_to issue Indian .
Depository Receipts under Rule 4 of the Companies (lssue of Indian
Depository Receipts) Rules, 2004 * o -

(ii} in regulation 2, after clause (j), the following clause shali be inserted, namely:-
ST T gy fndian” "Depository’ Recelpts “shall have the same meanmg as
assigned to .it in the Compames (Issue of Indian- Deposﬁory Receipts)

Rules, 2004"

b} in Regulat:on 22, after sub-reguiation (6), the following sub- regulat:on (7} shall be

lnserted namely -

(7 (i) A Domestac Depository may acquwe hold .and transfer eqwty shares of
eligible company resident outside India, being the underlying shares for the
purpbse of issuing IDRs as may be authorized by such company or its Gverseas

Custodian Bank.
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- = ——————

(u) A person resident in Indla may redeem 'IDRs issued by an ehglble company-

resident outside India through a Domestic Depository, subject to compliance of the )
following conditions with respect to the underlying shares on rederﬁption :
(d) Listed Indian COmpenies r=nay' either sell or continue to hold t_he' ;
 underlying shares subject to the terms and conditions as per -
‘ Regulations 6B and 7 of the Notification No. FEMA 120/RB-2004 dated _
July 7, 2004, as amended from time to tlme 7 -
(b) Indian Mutual Funds, registered with SEBI may either sell or continue to
hold the u'nder}ying sheres subject to the terms and conditions as per
: Regulatlon 6C of the Notification No. FEMA. 120/RB-2004 dated July 7,
12004, as amended from time to time. 7
(c) Other persons resident in Indla including reS|dent individuals may hold
the underlying shares only for the purpose of sale within a period of 30
days from the date of conversion of the IDRs into u'nderlying shares.';

~ [No. FEMA 225/2012-RB}
MEENA HEMCHANDRA, Chief Generat Manager-in-Charge

Foot Note : (i) The Foreign Exchange Management (Transfer or Issue of Any Foreign Security)
Regulations, 2004 were published in the Official Gazette vide No. G.S.R. 757(E),
dated November 19, 2004 and subsequently amended as under :

" G.S.R. No. 220 (E) dated April 7, 2005
G.S.R. No. 337 (E) dated May 27, 2005
G.S.R. No. 552 {E) dated August.31, 2005
G.S.R. No. 535 (E) dated September 6, 2006

-G.S.R. No. 13 (E) dated January 5, 2008
G.S.R. No. 209 (E) dated March 25, 2008
'G.S.R. No. 676 (E) dated September 24, 2008
G.S.R. No. 756 (E) dated Octaber 31, 2008 -

~G.S.R. No. 108(E) dated February 20, 2009

" G.S.R. No. 301 (E) dated May 1, 2009 -
G.S.R. No. 441(E) dated June 23, 2009
G.8.R. No. 609(E) dated August 28, 2009

(i) @ It is clarified that no person will be adversely affected as a result of
retrospectlve effect being given to these Regulatlons




[9W II—@7s 3()] 0 vIRQ TSI ;S - B« TR

gas‘ 16 W7, 2012

WWW(W@WW)(WW)W 2012 7

HLHLH, 608(31).—fokelt 731 waw sfufrm, 1999 (1999 %1 42) &Y 4Ry 47 =
WW(Z)*@@(@)WW#W@WW@WW%WW@_

uaa(ﬁ%sﬁamwuﬁm)ﬁﬁmra?ﬁ 2000 (3 T, 2oooﬁaqﬁ'rqamu T, 25/3TEM-2000)
ﬁﬁtri%frﬁaamﬁuam% aqu —

1 TR =71aT 39 Iy
(.)ﬁﬁﬁmﬁa‘aﬁ:ﬁm(manaﬁraﬂmﬁfm) (mﬁu:r)
fafaraaraet, 2012 FEamyar | |

(it) 3 &1 fafaaat o Rfa e ardiat & sy werey amder |

~ .

2. Fiefq At & dNve - Tt Few ey (Rl T et Wit Rifgwras, 2000 (3
B?ézoooiﬁrai@'aﬂmﬁ T 25/37RT-2000) F, 3o 1 F, :

(.)ﬂm " F TG, %mﬁﬁﬂmmammsﬁramo
Hézonﬁﬂﬂlmm

" m.usﬁwﬁra*?ﬁwwﬁra?mmimzﬁrwmﬁmaﬂaaﬂaﬁﬁ
( Application Supported by Blocked Amount (ASBA)) &h dgd m "t gEarar (3ﬂ§f-ﬁ'3'ﬂ' Y
-ﬁmﬁamﬁc&ﬁmaﬁr%ﬁm*%vmﬁammm Wﬁaﬁ%m
mezrmﬁﬁﬁma‘fw SRS &I .

(ii) RTAITH ~4* & 91, ﬁmﬁf@ammmmaﬁtaﬁzl
SIS 2011 T FTIL HAST SATTIT - - N
s, ammfﬁmmm#mmmmﬁ%mmaﬁ
ﬁwmmﬂ*mﬁ:@aaﬂf@ﬂaﬂamasﬁwmﬁﬁﬁmm@wm%m#
- 3T Tz, Teet @ v agar wow g, #maﬁamﬁ&aﬁmmmaﬁa
aﬂ?ﬁuﬁaﬂmmmmwumﬁﬁﬁwﬁw ERIED !
N " e 226/2012 amaﬁ]
o B, WA e weTa

ure fewft 1. @%WWW%%WWWEWa%WHW@ﬁ
Hﬁl@'ﬁuwﬁﬁq@ml |

2995 G‘”/&»?



4  THE GAZETTE OF INDIA : EXTRAORDINARY [PagT L— Sk 3(i)j ,

2. I R 8 7S 2000 B N TH.IRH.411(%) S AR TG T S 79T I, 65 3,
3U-T3 (.)ﬁmﬁaaﬁwmmﬁmﬁ-ﬁammﬁfﬁaaﬁw I
28.09.2000 & ST TH.HR.H. 756 (3)

09.04.2002 F Sf.TH.HRH. 264 (5) o
19.08.2002 & SN.TH.HRH. 579 (§) o , .
18032003 FNIHHRF.222(%) S o
09.07.2003 & SN.TH.HRXH. 532 (3) S | - p
11.11.2003 & S TH.3K H. 880 (3) ' -
11.11.2003 & 3. TH.HH. 8815
28.12.2005 & SN.TH.3R.H. 750 (%)
19.04.2006 & S.TH.IRH. 222 ()
19.04.2006 & SHTHHRH. 223 5
107.12.2007 ¥ TR H. 760 (5)
05.08.2008 & SH.TH IR H. 577 (§)
- 23.06.2009 & SM.UHIRH. 440 §)
14.12.2009 3 SN.TH.HRH. 895 (§) .
27.07. 2010*3&@341?8 635 &3R

NOTIFICATION
Mumbai, the 16th March, 2012

Foreign Exchange Management (Foreign Exchange Derivative Contracts) (Amendment)
Regulations, 2012

G.S.R. 608(E). —In exercise of the powers conferred by clause (h) of sub-section (2) of
Section 47 of the Foreign Exchange ManaQEment Act, 1989 (42 of 1999), the Reserve Bank of India
hereby makes the following amendments in the ForE|gn Exchange Management (Foreign Exchange
Derlvatwe Contracts) Regulatlons 2000 (Notification No. FEMA 25/RB-2000 dated May 3, 2000),
namely .:—

1. Shcrt Title.and Commencement ., |
(i) . These regulations may be called the Foreign Exchange Management (Fcre|gn
Exchange Derivative Contracts) (Amendment) Regulations, 2012. .
(ii) ~They shall be deemed to have come in to force with effect from the dates
. sbeeiﬂed in these regulations. ' |

2. Amendment of Schedules — In the Foreign Exchange Management (Foreign Exchange
Derivative Contracts) Regulatlons 2000 (Notification No. FEMA 25!RB-2000 dated May 3,
2000), in Schedule I,



3 I—avg 3())] YT W N9 ST ‘ 15

@ after paragraph ‘1;.'t'ﬁe"fc_>lrfowirig_'ﬁ;_v; paragraph shall be inserted and thesame

shall be deemed to have come into force with effect from the 20" day of May
2011 - | | -

“1A. A registered FII may enter into foreign currency — rupee swaps for hédging the
transient capital flows relating to the initial Public Offers (IPO) under the Application Supported
by Blocked Amount (ASBA) mechanism, subject to such terms and conditions as may be
stipulated by the Reserve Bank from tirﬁe .to‘ time.”

iy - after paragraph ‘4, the following new paragraph shall be inserted and the same
shall be deemed to have come into force with effect from the 21° day of July
2011 - | - o

‘8. A ndn-resident importer / exporter rﬁay enter in to a forward contract: with rupee as -

one of the currencies or a foreign currency — rupee option contract with an Authorised
Dealer in India to hedge the currency risk in respect of exports from and imports to India,
. im‘roiced‘ in Iri'dian Rupees, subject to such terms and conditions as may be stipulated
| by the Reserve Bank from time to time.”

[No. FEMA 226/20%2—RB]
MEENA HEMCHANDRA, Chief General Manager—in-Charge

Foot Note : 1. @ ltis clarified that no persoh .wiII be adversely affected as a result of retrospecive
| effect being given to these regulations.

2. The principal regulations were published in the Ofﬁcial Gazette vide GSR No. 411(E) dated |
May 8, 2000 in Part Il, Section 3, sub-section (i) and subsequently amendgd vide —

.GSR No. 756(E) dt. 28.08.2000,

GSR No. 264(E) dt. 09.04.2002,

GSR No. 579(E) dt. 19.08.2002,

GSR No. 222(E) dt. 18.03.2003,

GSR No. 532(E) dt, 09.07.2003,

GSR No. B80(E) dt. 11.11.2003,

GSR No. 881(E) dt. 11.11.2003,

GSR No. 750(E) dt. 26.12.2008,

‘GSR No. 222(F) dt. 19.04.2006, |

'GSR No. 223(E) dt. 19.04.2006, o
GSR No. 760(E) dt. 07.12.2007, :
GSR No. 577(E) dt. 05.08.2008,

GSR No. 440(E) dt. 23.06.2009,

GSR No. 895(E) dt. 14.12.2008,

GSR No. 635(E) dt. 27.07.2010, and

GSRNo. ... dt. oo,
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1. F RFREER 19 T 2004 7 AT I T5T ® ¥ R e it R
: swﬂaammmmwnmﬁmmmmamm
7 3o 2005 & SIT.UH. AR H.220(5),
27 7§ 2005 % SILUH.AR.E.337 (3),
31 36TET 2005 & S UHL.AR.H.552(8),
6 fadw 2006 % 1. UH.3R..535(8),
5 Saady 2008 F S.UH.HR.E.13(8),
- 25 AT 2008 ¥ S.UE.HRH.209 (%),
" 24 fadY 2008 ¥ ST IR.H.676(3),
|31 FFR 2008 & I.UH.ARH.756(5),
20 wEd 2009 % . UH.HR.H. 108(3);
0 01| 2009 F Nvw.IRH.301(8),
23 ST 2009 & Etrwarnaztzn(é)
28 3TET 2009 & ST TH.HR.H.609(3),
L e & O E e (§)
 NOTIFICATION
Mumbai, the 30th May, 2012
Forelgn Exchange Management (Transfer or Issue of any Foreign Securlty)
( Second Amendment) Regulations, 2012 '

G.S.R. 609(E) —In exercise of the powers conferred by clause (a) of sub-section (3) of
Section 6 and Section 47 of the Foreigh Exchange Management Act, 1999 (42 of 1999), the Reserve
Bank of India hereby makes the following amendments in the Foreign Exchange Management (Transfer
of Issue of any Foreign Security) Regulations, 2004 (Notification No. FEMA 120/RB- 2004 dated July 7,

2004) namely —
2 Short tltle and commencement -

(a) These Regulatlons may be called the Forelgn Exchange Management (Transfer or Issue of any

Forelgn Security) (Amendment) Regulatlons 2012
(b) They shall be deemed to have come into force from the dates specified i in these regulatlons @

3 Amendment of Regulahon 21:- .

In the Foreign Exchange Management (Transfer or Issue of any Foreign Secunty) Regutatlons
2004 (thlflcatlon No. FEMA 120/RB- 2004 dated Juty 7, 2004) (hereinafter referred to. as 'the
prrncnpal regulations'), : ' '

295 gH/18- s
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(A) rn Regulatron 21 -

(i) | in sub- regulatlon (2), in clause (), for the word and ﬁgures “USD 500 Million”, the words } _
and figures “USD 750 Mrllion shall be substltuted and the same shall be deemed to have been '
substituted with effect from 23rd day of September 2011. - ' - o
(if) in clause (i), for the word and frgures “US $ 500 Million”, the words and frgures “‘UsD 750
Million® shall be substltuted and the same shall be deemed to have been substltuted wrth effect.
from 23rd day of September 2011 DU - — j:, L

(B) In Schedule l, in cIause ii), for the word and fi gures “USD. 500 Mrllron" the words. and_
~ figures “UsD 750 ‘Million” shall be substituted and the same shall be deemed to have been.'q.
| substrtuted with effect from 23rd day of S_eptember 201 '_I.

- | o [No. FEMA 231/2012-RB]

RASHMI FAUZDAR Chief General Manager

Foot Note : @ It is clarified that no person will be adversely affected as a result of retrospective
- effect being given to these regulatlons '

, 1. The Pnncrpal Regulatlons were publrshed |n the Oﬁ' 0|al Gazette vrde G. S R No 757 (E)
' dated November 19, 2004 and subsequently amended wde
G.S.R. No. 220 (E) dated April 7, 2005, .
- G.S.R. No. 337 (E) dated May 27 2005,
- G.S.R. No. 552 (E).dated August 31, 2005,
G.S.R. No.'535 (E).dated September 6, 2006,
G.S.R: No. 13 (E) dated January 5, 2008,
G.S.R. No. 209 (E) dated March 25, 2008,
G.S.R. No. 676 (E) dated September 24, 2008,
G.5.R. No. 756 (E) dated October 31, 2008,
~ G.8.R. No. 108( E) dated February 20, 2009,
.G.S.R. No. 301 (E) dated May 1, 2009,
G.8.R. No. 441 (E) dated June 23, 2009,
G.S.R. No. 609 (E) dated August 28, 2009,
-~ G.8.R. No. --—~-—-—dated -——---eeem

HeE, 30 W, 2012
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% NOTIFICATION
Mumbai, the 30th May, 2012

Foreign Exchange Management (Borrowing or Lending in Foreign Exchange)
- ( Amendment) Regulations, 2012

G.S.R. 610(E). —In exercise of the powers conferred by clause (d) of sub-section (3) of
Section 6 and ‘sub-section (2) of Section 47 of the Foreign Exchange Management Act, 1999
(42 of 1999), the Reserve Bank of India hereby makes the following amendments in the Foreign

Exchange Management (Borrowing or Lending in Foreign Exchange) Regulatlons 2000 (Nofification
No. FEMA 3/2000-RB dated May 3, 2000) namely :—




1. _ehbft title and commencement:

. [y —avz 3(i)] ARG 1 TATA : FAEHR : 21

. (a) These Regulations may be caIIed the Foreign Exchange Management (Borrowmg or Lendlng in

' Foreign Exchange) (Amendment) Regulations, 2012.

(b) They shall be deemed to have come into force from the date specified in these regU’Iatio_ns. @

2._ Amendmen't df the Reqgulations:

In the Foreign Exchange Man_agement (Bcfrowing or Lending' in Foreign Exchange) Regulations,
2000 (Notification No. FEMA 3/2000-RB dated 'May 3, 2000) (hereinafter referred to as ‘the

principal regulations’)

{A) In Schedule |, in paragraph{1)

(a) for clause (b), in sub paragraph(i), the following shall be substituted and shall be deemed to
have been substituted with effect from 18th day of December 201 1, namely,

“Non Government Organisations and Micro Finance Instltutfons engaged in micro-finance activities -

may borrow in foreign exchange under this Schedule under such terms and conditions as specified

by the Reserve Bank from time to time.

Provided that t-hey' have not at any time violated any of the provisions of these regulations and no
investigation is pending against them for contravention of the provisions of these régulations under
the Act.” 4 o

(b) for clause (b), in sub-paragraph (ii), the foIIowmg shall be substituted and shall be deemed :

‘to have been substltuted wath effect from 19th day of December 201 1 nameiy -

I, by a non-government organisation and Micro Fmance Institution engaged in ‘micro-finance

activities shall not exceed USD 10 million or equivalent during a financial year (ApriI-March)."'

(c) for sub-paragraph(v) the following shall be substituted and shall be deemed to have been

substituted with effect from 23rd day of September 2011, namely:-
“y)  Maturity

Tne maturity of the borrowings in foreign exchange shall be as under

~ Amount | : o ‘Minimum  Average
Maturity

iy ~ Up to USD 20 Million or equivalent ~ Not less than 3 years.
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ii) Exceedlng usD 20 Million or equnvalent and Not Iess than 5 years.
upto USD 750 Million or equivalent

Note - Borrowing up to US$ 20 Million can have call / put option prowded
the minimum average maturity of 3 years as prescribed above is complred H
“with before exercising call / put option. *

(B) In Schedule Il ' ' Do
for sub-paragraph (iv), in paragraph(3), the following shall be substituted and shall be
deemed to have been substituted with effect from 23" day of September 2011, namely:-

“(iv) Maturity

{(a) The maturity of borrowings in foreign exchange shall be as under:

Amount Average Matufity

(i) Upto USD 20 million or equivalent Not less than 3 years
(iiy Exceeding USD 20 million or _equivalent Not less than 5 years

(b) Borrowings. uptoc USD 20 million can have call/put 6ption provided the minimum

average maturity of 3 years as prescribed in cléuse'(a) is complied with before

exercising call/put option.”
[No. FEMA 232/2012-RB]
RASHMI FAUZDAR, Chief General Manager

Foot Note : @ It is clarified that no person will be adversely affected as a result of retrospective

effect being given to these regulations

1. The Principal Regulations were published in the Official Gazette vide No. G.S.R. No.386 -
(E) dated May 5, 2000 in Part Il, Section 3, sub-section (i) and subsequently amended vide:

i  G.S.R674 (E) dated August 25,2000

G.S.R.476 (E) dated July 8,2002
G.S.R.854 (E) dated December 31,2002

iv.  G.S.R.531 (E) dated July 9,2003
v. G.S5.R.533 (E) dated July 9,2003
vi. -G.S.R.208 (E) dated March 23,2004
vii. G.8.R.825 (E) dated December 22,2004
vii. G.S.R.60 (E)dated February 9,2005
ix. G.S.R.739 (E) dated December 22,2005
Xx. G.S.R.683(E) dated October 16,2007
xi. G.5.R.61 (E)dated January 30,2009
Xii. - G.S.R.547(E) dated July 24, 2009
xii. G.S.R. 836(E) dated November 23, 2009

Prmn.d by the Manager. Govermcnt nf lndm Press, Ring Road, Mayapurl Ncw Dclhl 110(1&4
and Published by the Comroller of Publications, Delhi-110054
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